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THE HIIMAGP-IAL PIIADESH BHOBDAN YAGPJA ACT i977 
(ACT NO 29 OF 1978)l 

[Received the assent of the President of India on the 8th September, 
1978 and was published in the R.H.P. Extra., dated the 28th September, 
1978, P. 1271-1278) 

Amended, iepealed or otherwise affected by,- 
H.P. Ordiaagce No. 5 of 1977, published in R.H.P. Extra, dated 25-10-77 

P. 1072-1979, replaced by H. P. Act No. 29 of 1978 published in 
R.H.P. Extra, of 28th Sept. 1978 P. 1271-1278. 

An Act to facilitiate activities in connection with the Bhoodaian Yagna 
inititated by Shri Acharya Vinoba Bhave, to provide for the constitition o f .  a 
Bhoodan Yagtzn Board, the donation of lands to the said Board, the distribu-' 
tion of lands received in donation to lana'less persons as also their utilistatoiz 
for communitg~ pzirpose and for purposes corznected with the matter abresaid. 

IT is hereby enacted by the ~e~is la t ive  Assembly of Himachal Pradesh im 
the Twenty-eight Year of the Republic .of India as follows ;- 

CHAPTER-~ 
1. ~hort'title, extent and commencement.-(1) This Actlrnay be called 

the Himachal Pradesh Bhoodan Yagna Act, 1977. : , 
(2) It extends to the whole of Himachal Fradeih. 
(3) It shall come into force at once. 

--4 -----------___---- - --- ----___.------ 

1. For Statement of Object and Reasons, see R.H.P. Extra, dt. 31-12-1977, p,1203. 
It replaces Ord, No, 5 of 1977, published in R.H.P. Extra, dt. 25-10-1977, p, 1072-1079 



H. P. BBOODAT.~ YAGNA ACT, 1977 - 323 

2. Defiinitsins.-In this Acl, unless Il12re is anything repugnant ,in the 
subject or context,- 

(a) "Bhoodan Yagna" means the movement initiated by Shri Acharya 
Vinoba Bhave for the acquisition of lands through voluntary gifts 
in favour of the Board ; 

(b) "Board" means the Rhoodan Yagna Board established under 
section 3 ; 

(c) "community purpose" means any nurpose whish is for the good of 
the community of the village in general; 

(d) "landless person" means a person holding no land or land less than 
one acre in the capakity of either owner, tenant or a lessee; 

(e) "Revenue Oscer'' means a Revenue Ogcer appointed under the 
Himachal Pradesh Land Revenue Act, 1953 (6 of 1954), and such 
other officer as th State Government may, by notification, appoint 
to discharge the functions of a Revenue Officer under this Act; 

(f) "'prescribed" means prescribed by rules made under this Act; and 
(g),  all other words and expressions used in the Act, but not defined 

therein, shall have the meanings respectively assigned to them 
under the Himachal Pradesh Tenancy and Land Reforms Acty 

I 1972 (8 of 1974). 

3. ~stablishment, incorporation and duties of Bhoodan Yagna Board.--(1) 
There shall be established a Board by'the name of the Himachal Pradesh 
Bhoodan Yagna Board. 

(2) The Board shall be a body corporate having perpetual succession and 
a common seal with power to acquire and dispose of property 80th movable 
and immovable and shall by the said name, sue and be sued. 

(3) It shall b.e the duty of the Board to  administer^ all lands vested in 
jt for the benefit of th6 Bhoodan Yagna in accordance with the provisions of 
this Act and the rules made thereunder, 

4. Constitution of the Board.-(1) The Board shall consist of the Chair- 
man and four or more, but not exceeding eight, members to be nominated 
by t h ~  State Government. 

(2) The llomination or appointment of the Chairman and of the 
members shall be notified in the Official Gazet.te. 

(3) The Chairman and the members of the Board shall hold office for 
four Years from the date of the notification under sub-section (2) and shall be 
eligible for re-appointment or re-nomination : 

Provided that the Chairman or any member of the Board may, at 
any time, resign his oRce by submitting his resignation in writing to the 
State Government but no such resignation shall take effect until it is accepted : 

' Provided further that the State Government may remove froin office 
the Chairman or any member of the Board who, in the opinion of the State 
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Government, has failcl to perform or is unable to carry out his duties or 
Bas abused his position as a chairman or member detrimental to the 
inberest bf the public. 

(4) The Board may delegate any of its powers an3 functions under 
this Act, except the power to make regulations under section 30, to any 

. member or to a sub-committee of three or more of its members. 

9. Dissolution of the Board.-(1) If at any time the State Government 
is satisfied that:- 

(a) the Board has failed without reasonable cause or excuse to 
discharge duties or to perform functions imposed or assigned by 
or under this Act, 

(b) circumstances have so arisen that the Board is rendered unable or 
may be rendered unable to discharge duties or to perform fuuc- '. tions imposed or assigned by or under this Act, or 

( c )  it is otherwise expedient or necessary to dissolve the Board, it may, 
by liotification ill the Official Gazette,- 

t 

( i )  dissolve the Board for the period to be specified; 
' (t i) direct the re-constitution of the Board in accordance with 

the provisions of section 4 of this Act; and 

(ii i) declare that the duties, powers and functions of the Board 
under this Act shall, for the period for which it has been 
dissolved, be discharged, exercised and performed by such 
person or authority and subject to such restrictions as may 
be specified therein. 

(2) The State Government may make such incidental and consequential 
provisions as may appear to it to be necessary for this purpose. 

6. Vacancies in the Board-The method of filling up vacancies in the 
Board, procedure of its working and the conduct of its business shall be such 
as may be prescribed. 

7. Validity of proceedings.-Any thing done or any proceedings taken 
under this Act, shall not 8 e  questioned on account of the existence of any 
vacancy in the Board or any defect or irregularity in the nomination of the 
Chairman or any member of the Board. 

8. Appointment of officers and servants.--The Board may in the pres- 
cribed manner appoint such officers and servants as it considers necessary 
for the efficient performance of its functions. 

9. Conditions of service of officers and servants.-The remuneration 
and other conditions of service of the Officers and servants of the Board 
shall be such as may be determined by regulations made in this behalf by the 
Board. 

10. Board's fu'und.--The Board shall have its own fund and tnay accept 
grants, donations, gifts or loans from the Central or the State Governments 
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or any local authority or  any individual or body of persons, whether incor- 
porated or not, for ail or any of the purposes of this Act. 

11. Application of ft1nds.-All property, funds and other assets vesting 
in the Board shall be h'eld and applied by it in accordance with the provisions 
of this Act and the rules made t!tereunder. 

12. Tehsiii committees.-The Board may, for any tehsil where it consi- 
ders necessary so to do, constitute teilsil committees consisting of riot less 
than three and not more than seven membzrs to be appointed by the Board. 

42) The tehsil committee may delegate any of its powers and i"unctions 
under this Act LO any anember or to  a sub-committee of three or more of its 
members. 

C HAPTER-III 

13. Donation of land-to BI~oadan Yagna.--(I) Notwithstanding any 
thing to  the contrary contain& ill any law, fol. the time being in force, any 
person owning a transfera5le intexrt in the land, may donate 2nd grant such 
laud to the "Bhcodan Yagna" by declaration in writing ifi that behdf 
(herein~fter called the Bloodan declaration) in the manner prescribed. 

(2 )  The Rhoodan declaratio~i shall be 61ed with the Board as socln as 
it is made : 

Provided that if the value of the land, descr~bed in the ifhoodall 
declaration, comes to or exceeds Rs. 50,000 on the basis of market price to be 
calculated in the prescribed manner, the Bhoodan declaration shall not be 
considered as acceptable, unless the donor of such land produces a certificate 
signed by an Income n~ OEliccr, or other such authority having competent 
jurisdiction, to tile effect that nothing was due from such donor on account 
of income tax or an arrear thereof, on ths day of making such donation. 

(3) The Board shall, if it considers tlie gift acceptable, forward the 
declaration to the Revenue OAiccr having jurisdiction in tlne lehsil where the 
land is situate. 

(4) On receipt of the declaration nlentjoned in su5-section (1) the 
Revenue Officer shall, if satisfied, after such eilquirp as he thinks necessary 
that the donor is competent to make the gift and has valid title in the land, 
issue a notice in the prescribed forin to such pcrsons as he may consider 
interested in the property calliilg upon them, before a date specified in the 
notice, to show cause why the gift sbould not be ssccepted. 

( 5 )  The Revenue Oficer shall also a_%x a copy of the cotice referred 
lo in sub-section (4) on tlzc notice B ~ a r d  of his court and shall cause it to be 
nubljshed by beat of drum in tke village where the land is situate. 

(6) Any person interested i n  the pmperty may, before the date specified 
in the notice, file objections before the Revenue Officer showing causs why 
the gift-should not be acceptsd . 

(7) A11 such objectioils slia!i be enquired into a:~d 4e.sided by the 
Re\ierl,~e BfZcer. 
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(8) If no objection is filed before the specified date, or if all the objections 
filed have been r~jected by t i e  Revenue OfGcer, he shall pass an order accepting 
the gift on behalf sf the Board, 

(9) On the acceptance of the gifi, all title and interest of the donor in 
the land shall be extinguis3ed and the land shall vest in the Board in the same 
rights in wbich it was held by the donor. 

(10) The Revenue OEicer may, at  any stage of the proceedings, reject 
the o&r of the donor on any of the following grounds, namely:- 

( i )  that the donor is incompetent to make thegift; 
( i i )  that the title of the dol~or is defective; 
(iii) that there are encumbrances on the land ; and 
(iv) such other grounds as may be prescribed. 

14. Laad which cannot be donated.-(1) Notwithstanding anything 
contrary contained in any law, for the time being in force, an owner shaIl 
not, for the purposes of this Act, be competent to donate:- 

Ccr) land recorded or by usage treated as pasture, cremation or burial 
ground, tank, path-way or thrasilqg floor; and 

(b) such other land as the State Government may, by notification in 
the Official Gazette, specify. 

(2) The halde: of a iife-estate shall be competent to donate only his 
life interest therein. 

315. Land donated gdor to the commencement sf this Act,--(1) Where any 
Ial?d has been donated for purposes of Bhcodan Yagna prior to the com- 
mencement of this Act, the Board shall prepare a list-of all such land showing 
therein :- 

la) the area and description ; 
(b )  the name of the donor ; 
jc) the nature ofthe interest of the donor in the land; 
(d )  if the land has bees granted to any person in pursuance of the 

Bl~oodan Yagna, the :rame of person to whom the land has been 
granted ; 

(2) the date of the graat under clause (d )  ; and 
( f )  sucl? other particulars as may be prescribed. 

( 2 )  Tile list sc shall be forwarded to the Deputy Commissio~~er 
of the district withi11 whose jurj~dictioli the land is situaie. 

C3B On receipt of such list, the Deputy Commissioner shall cause action 
to be taker, in accordance with section 13 in respect of the lands described ia 
the list. 

(4) The p~avisjons of SGC~~L. I IS  13 to 17 sllall apply in respect of all the 
donations &the sz,id lands as they apply in respect of all donations of lands 
made afttl.r the co~a~nencemallt of this ,4ct: 
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Provided that where an order is made by a Revenue Officer under 
sub-section (7) a1 sectiolz 13 th~,g i f i  shali be deemed t:, have heel acccpted 
with eff2at froin rile data on wnlch the d ~ i ~ a t i o ~ ~  of 18'1d waszllilde and for 
the purpose of this Act shall be deemed to have been in force on such date. 

(5) If any lsind of which donatioil so received before the commencement 
of this Act has already been granted to any person in purslrancc ofthe Bhoodan 
Yajna, it shall be deemed to have been granted by the Board to such person 
on the date on which such person rakes possession thereof and the grant shall 
be subject to all liabilities to which any grants made by the Board in general 
shall be subject. 

(6) Notwithstanding the provisions of any law to the contrary, a tenant 
holding land directly from the State Gover~lment shall, fgr the purpose of this 
Chapter, be deemed to be owning a tra~~sferable interest in such land, 

16. Declaration to be irrevocable.-Every gift of land, in respect of which 
an order has been passed under section 13, shall after the date of the order, 
be irrevocable. 

17, Land vesting in the Board not attachable.--The land vesting 
in the Board shall not be liable to attachment or sale in execution 

of ally decree or order passed by a civil court $gainst the Board. 

CI~APTEK TV 

DISTRIBUTION OF LAND 

18. Grant of land to landBess persons.-The Board or such other 
authority or persons as the Board may, with the approval of the State Govern- 
ment, specify either generally or, in respect of any area, in the manner pres- 
cribed, grant land which has vested in it to a landless person and the allotted 
shall not have and shall not be entitled to claim any rights in such land except 
as provided in this Act : 

Provided that not less than one fifth of the land vested in the Board and 
earmarked for distribution under this section, shall be distributed amongst 
persons belonging to Schcduied Castes and not less than one twentieth of such 
land, shall be distributed amongst persons belonging to Scheduled Tribes. 

19. Grants, trinsfers and allotenents for the purpose of Bhosdanl Ya, wa.- 
All grants, transfers and allotments shall be made, a s  far as the case may be, 
in accordance with the purpose of Bhoodan Yqna. 

& - . - CHAPTER V 

MISCELLANEOUS 

28. Exemption froan stamp duty and registration.-Notwi~hstandil~g 
anything to the contrary contained in any law for the time being in force, the 
acceptance of a gift under section 13 or a grant of land made or deemed 
to have been made under provisrms of this Aot, shal! be and shall always 
be des.rned to have been exempt from- 

(a) payment of stamp duty; and 
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(b) registration or atbcstdtiolf uilder'the law relating to registration and 
execution of documents. 

21. Power to remit land revenue.--(l) The State Government may, 
Zi t  is satisfied that the Board has not been abls to grant the land in any year, 
remit the land revenue cr rent due on the land for that year. 

(2) The State Government may, by notification, direct that the powers 
conferred on it under sub-section (1) shall, subject to such conditions which 
may be specified, be exercisable by any officer not below the rank of ' 

Deputy Commissioner, 

22. Pswer to evict allsttee.-If a person to whom land has been allotted 
under the provisions of section 18,- 

(i) makes a breach of any of the terms and conditions subject to which 
aIlotment has been made ; or 

(iij furnishes any information which is false or which he knows or 
believes to be false or which he does not believe to be true; or 

(iii) fails to pay any dues in respect of the land allotted to him ; or 
( iv)  fslils without suacient causk to cultivate such land (if the land 

has been allotted for cultivation purposes) for two consecutive 
years ; or" 

(v) fails to deliver back the possession of the land to the Board or the 
Gram Sabha, as the case may be, after the expiry of the term of 
the allotment; 

the Board may make an application to the prescribed authority for cancelling 
the ak tmen l  and thereupon the prsscribdd authority may, after making suck 
inquiry as it deems fit and after giving the allottee an opportunity to So heard, 
cancel the allotment and restore possession of the land to the Board after 
ejecting the ailottee or any other person found in possession of the land: 

Provided that in the case of ejectment of an allottee on the grounds 
mentioned under clause (ii) of this seetioil, such allottee shall also beliable 
to pay a penal rent at the rate of fifty rupees psr bigha, in respect of the land 
allotted to him and such rent shall be recoverable as arrears of land revenue. 

23. Pswer to make rules.-(1) The State Government may, by 
notification and subject to the condition of previous publication, make1 
rules to carry out the purposes of this Act. 

(2) 111 particular and without prejudicz to the gznerality of the foregoing 
power, the State Government may make rules,-- 

(a) prescribing the form of declaration under sub-section (I) of section 
13 for submitting a declaration to make a gift of land; 

(b)  prescribing the form of notics under sub-section (4) of section 13 
calling upon persons to show cause why a gift of land should not 
be accepted ; 

(c) staiillg other grounds under it2m (iv) of sub-section (10) of section 
13 for rejecting the oiTer to make a gift; 

- ------- - --I- ,--- - 
1. R ~ l ~ ~ ~ ~ a ~ l ~ d v i i ~ H ~ ' ,  L ~ I  k>f.-2 \ ( 3 )  , $ ' ; I>  i ~ , > i  1 ; . . I ; !  , \ . j ~ - i i ; \ , ~  
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(a) prescribi~ig other particulars under clausz ( f )  of sub-section (I) of 
section 15; 

(e) prescribing the procedure for making the bye-laws by the Board 
under section 30; and 

( f )  any olher matter which is to be or may be prescribed under this 
Act, 

(3) Every rule rhade under this section shall be laid, as soon as magi be 
aker it is rnadc, before the State Legislature while it is in session for a total 
period of ten days which may be comprised in one sessioll or two.successive 
sessions, and if, before the expiry of the session in  which it is so laid or the 
session, immediately following, the legislature requires any modification ill 
the rule or desires that rule should not be made, the rule shall thereafter have 
effect only in such modified form or be of no effect, as the case may be, so, 
ikowever, that any such nl~dification or annulmen1 shall b.= svithout prejudice 
to the validity of anything previoqly done under that rule. 

24. Power to remove difficulties.--If any difficulty arises in giving ei-Tect 
lo the provisions of this Act, the Stale Government may, by order publishel 
in the OEcial Gazette, make such provisioa13 (not inc3nsistent with the prwi- 
s i ~ n s  of this Act) as appears to it to be necessary or expedient for the removal 
of the difficulty. 

25. Ejectment of persons iur un-lawful possession.-Any person ill pos- 
session of the land on thz date of the order passed. under section 22 and any 

erson who takes posssssion, otherwise than in accordance with law, of the 
faad rec-ived in donation for purp~scs o f  the Bhoodan Yagna may, on a p ~ l i -  
cation to a Revenue Officar by Board or the allottee concerned, be ejected. 
For such ejectments the provisions of section J 63 of the Kimachal Prxdesh 
Land Revenue Act. 1953 (6 of 1954) shall apply. 

26. Partition of h9ldings.-(1) If the lalid gifted to the Board forms ~i 
part sf  a holding, the Board or the al loi t~s c~ncetned may apply ta a Re-ie3ue 
Officer for possession and th= Revenue O,i$s:r may, n3t~nli'thsta11dmg aay Iaw 
to the contrary, partition the hdding and demar-at: ths land and apgxii~,r; 
the rent or the land Revenue, a< thc case may be. 

(2) If there are arty arrzars of rent or revenue, as thc case may be, om 
the holding partitioned under sub-section (11, the Revenue Officer shall deter- 
mine the portion of the arrears due 33 the park of the holding gifted to rhc 
Board and thereupon the Board and the allottee shall; be liable to pay the 
portion of the arrears so determined and notwithstanding anything contained 
in the Himachal Pradesh Land Revenue Act, 1953 (6 of 1 9 5 4 ,  
tile Board or the allottee shall not be liable for the arrears in respsck of the 
remaining part of the holding. 

23, Power to mike coairacts.--.Thz Board.may enter into and pariorrn 
' 

all such contracts as it mly cans id~r  neczsssry or expedient fdr carrying oul 
any of t h  p:lrp~sss of this 4ct.  

28. Jurisdiction of civil cowbts barred.---No actiorl Laken or oriier 
passed, before 61s after the csmm~ncemeut of this Act, by th:: Revei~ue Officer 






